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6.10,1987. ,
’ Oviday
. Shri H.D. Prakash Kumar, peti-

tioner in the case, is present. He

submits that the order made in his

fevour in A.No. 680/§ 73&2 25.8.1487
has since been complie y the con-
temners. He, tberefore, prays that
these proceedings may be dropped.

10n the very submission made by the

petitioner, which we have no reason

lto disbelieve, these proceedings are

liable to be dropped. We, therefore
drop the proceedings, without issue
of noticeg to the contemners.
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